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firm except in cases like those which
Shri Abig Ali has pointed out.

SHRI M. P, BHARGAVA: Sir, 1
have just a small submission to make
before you pass on to the next sub-
ject, and it is that the Government
be directed to circulate copies to all
the Members of Parliament as early
as possible, because my own informa-
tion is that a very limited number of
copies have come and they will not
be sufficient for all the Members who

are interested in taking part in the
discussion.
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MR. CHAIRMAN: I will request you
to see that a sufficient number of
copies agre made ang distributed to all

the Members at the earliest possible
time.

SHR] M. C. CHAGLA: That will be
done as soon as possible.

—

THE LAND ACQUISITION (AMEND.-
MENT AND VALIDATION) BILL,
1967—contd.
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MR. CHAIRMAN: Mr. Chordia was
speaking on the last day You n.r
begin now, Mr, Chordia. The House
will sit through lunch

SHRI P. K. KUMARAN (Andhra
Pradesh): We are sitting tomorrow
also. 'Why through lunch, Sir?

SHRI LOKANATH MISRA
{Orissa): If we are sitting tomorrow,
I think we may have the usual lunch
mterval Sir.

MR. CHAIRMAN: There js ample
oywork, as you will gee
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): May I sub-
mit, Sir, that this Ordinance does not
apply only in an individual or parti-
cular case? It covers a large number
of cases where projects are likely to
be affected. And this Act has been
in force for the last about 75 years.
Bo the Ordinance has not been pro-

mulgateqd in order to meet the require-
ments of a particular case as such.
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SHRI ANNASAHIB SHINDE: 1
think the hon. Member is misunder-
standing.
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SHRI ANNASAHIB SHINDE: Y
think the hon. Member’s party mem-
bers are now associated with the
Delhi Administration and if according
to him there is injustice, I think
justice should be possible now.
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MR. CHAIRMAN: Mr. Chordia, if I
may interrupt you, you have taken
fifteen minutes last time and you are
now taking considerable time. Won't
you like to wind up now?
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SHRI N. PATRA (Orissa): Mr.
Chairman, Sir, I rise to support this
welfare measur: but while supporting
1t T want to poin: out the way the
acguisifion proceedings are being
taken in my State of Orissa.

[ToE Vice-CuHarrMaN (Surt M. P,
BHARGAVA) in the Chair.}

Lacge acreage of land for the Maha-
nadi and the Delta Irrigation Projects
wag acquired and it is a long time
since that was done but compensation
due to the people who were deprived
of their valuable land has not been
paid as yet and payment of lakhs of
rupees is still pending. From my
own personal experience I can give
another instance where a plot of land
was acquired gome 7 or 8 years back
for the construction of a police station,
That was a village site meant for
house building purposes and those
people who were owners of the land
were small holders. They had even
dug foundationg for building their
houses but this piece of land was ac-
quired for building a police staticn
and these pezople who have been de-
prived of their land have not been
paid the proper compensation. This
is from mv personsal experience. The
poorer sectiong of the people who are
depriveq of their holdings, of their
valuable property, are not being paid
properly and in time. The previous
speaker from the benches opposite,
Mr Chordia, lucidly explained how
people are being harassed in the mat-
ter of payment of proper compensa-
tion. Therefore, I would suggest to
the Government that when they think

[ 10 APR. 1967 ]

(Amendment and Valle3068
dation) Bill, 1967

of taking over the land for develop-
ment purposes, as soon as the notifica-
tion is made ready they should start
clearing the dues in time. Further
they should not expect a small per-
son who is deprived of his valuable
land to run to the kutcheri several
times to receive the compensation. 1
know the people who were deprived
of their house sites at my place had
to wait long for getting compansation
and they naturally had to go to some
other place for eking out their liveli-
hood, that is, to Calecutta. DBut for
receiving this small amount as com-
Pensation for their land they hag per-
sonally to come down to the Ilocal
Treasury in Orissa.  Those harass-
ments and indignities have to be kept
in view and the Government should
see that proper compensation is paid
in time.

Recently in Madras one Mr. Vajra-
velu in Madras filed a suit for his
compensation and the Supreme Court
has decreed in hig favour saying that
the payment of compensation was not
being properly made to him. Beofore
the Fourth Amendment of the Consti-
tution a person who was being depriv-
ed of his land used to get even the
Potential value of the land.

SHRI SUNDAR MANI PATEL
(Orissa): Fourth Amendment of the
Constitution.

SHRI N. PATRA: Yes. The poten-
tial yalue was to be paid but after the
Fourth Amendment he would get just
equivalent valuz, that is, the market
value. Then we had another amend-
ment, the Seventeenth Amendment,
Whereby the position of the tenant
has been ameliorated to a small
extent; that is, it has been made obli-
gatory on the part of the acquiring
authorities to pay him market value,

SHRI SUNDAR MANI PATEL: So
my friend does not agree with the
Seventeenth Amendment?
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SHRI N. PATRA: Whether you
agree or not, it is a separate question.
What I have said is that the position
of the porson who is deprived of his
lang has been further ameliorated by
the Seventeenth Amendment when
compared to the position that obtain-
ed ag a result of the Fourth Amend-
ment. So there is no question ot
agreeing or disagreeing. I am now
stating in 5 nutshell the comparative
positions before angq after the Fourth
Amendmecnt. Briefly the position be-
fore the Fourth Amendment of 1955
was—

(1) The law had to provide for
the payment of just cquivalent
of the property acquired;

(2) The expression ‘just equiva-
lent’ was taken to mean not
only the market value of the
property at the time of ac-
quisition but also its potential
value;

(38) If either of these values were
omitted, then the resultant
amount of compensation was
not a ‘just equivalent’ of the
property acquired and the
court could set aside the law
on the ground of inadequacy
of compensation.

In Vajravelu's case the Supreme Court
had to intervene and set it right. Now
the position after the Constitution
(Fourth Amendment) Act, 1955 is'—

(1) The law has to provide for
the payment of ‘just equival-
ent’ of the property acquired;

(2) If the principles laid down by

~ law do not take into account
the value of the property at
or pbout the time of acquisi-
tion, the law will be struck
down on the groung of viola-
tion of article 31(2);

(3) The non-consideration of the
potential value of the property
is perhaps no ground for strik
ing down the law as it per-
taing to the domain of ade-
quacy of compensation;
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(4) It the principles do not take
into consideration the value
of the property at or about
the time of acquisition the
law is liable to be set aside
ag it pertaing to the domain of
the principles of compensa-
tlon which is within the juris-
diction of the courts.

But I may say in this context that the
large social and economic goals set
out in the Constitution in the Pre-
amble and Chapter IV cannot be
achieveq if we see to the dictionary
meaning of the word ‘compensation’.
Therefore whatever the Supreme
Court may observe, a flexible meaning
has to be taken otherwise the various
welfare measures and other develop-
ment projects cannot be properly
carried out.

With these observations I resume
my seat

12 Noon

st siterar T (faee): wrAd
aTEd YA wRrEd, § 39 Gfh wew
g fadas 1 qriz FdT §
ol 39 fadgs v T gC AR
Fo fadet a@ & geeal ¥ Awi 41 ¢
i< a7 2 f g a1 3 favig & =@
gg qvg ¥ fadgw @1 @ @S
T e 39 wEd § ag AT A Sqw B
s 2 frq@ qx 9g@ 4 &1 IS 4199
¥ fam srr S queae & fadd
g AT TN 1 & qHA qEHAT § iR
ST AT FT GHITATET T3S & FFLITE
Tz 2 F ff et waw 3w fadaw a1
fada &3 Ay wv=d grar &) gw fow
QU FT FedAT F W@ & 57 qUN |
il St e & T § @9 wiEm
Y- g9 qHIST & g SIT | T AN A
f St goRi 9X g S T § i
fsra™ =g FNIO § TSR FAAA
2 o1 fua® ofsqr §ae7 ¥ 2T I
g g sawfelt | 7 0q 39 Arfeg
FA-FTGHE WX A Giaq 4Ty
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T a7 &Y aTFEF a7 AfaF @y
7 wrzd fr =g wfe o afase 3G
59 Froit 7 frmior 33 ) S #7 sgAr
i) Sy awg ) fasy awHRT o)
ag aY faw =219tz 9913 ¥ fag ag 9=
w91 wfew @ @ R afe
AT F FIOT Wl § FoeT & fgmmw
AWM AT | GAH RIE FY AT
aId AET ST gHAd S ST
gq7 F1 farg fear e fomda fra,
F TG 9 | ghw FE F; Ag FIW
g fF ag g v § & R G
FHY Y 92 aetert & AfHw SO aqar &
g Y A R & dfae §
W TIS § IUFT AHAI FAT § A W
AT FE 7 qwAT T o€@ | H
G FIE FT WATAEAT TG L FHT
AT 7 w1 Argar § wted afx g
REM A A A 27T 9 § wEAS
@ aga ®Y AN @7 FeeEgnT ® §
TE FT TFG T | ATIE AAW@E IR
@ fegeam § A FEEgma @
T &g faaw ®@m, = o @R
fEteom grm it gust |/ g Fom
AR HM FE F T F1 W GH FLATN
" A9 F fag e = 99 o B
T Sa™ § §OE FEr AR {6
O FT ARITATE FEAT FgT T 507 & |
garsr #1 fagan & gnm SEw fag
afeert & qarfaw 1§ Fa-Fc@™
TE I gFY FifE e Y E @
T | oag gy & star wrfgar
S § gowe e f5 S So9rE S
2 SAFY G G FFQAT STH AT S0 |
Afe gt ag @dl /v F il welfgA
A & @Y R WT I A AT AT a9
FTH T7g Y AT ST SF ALY 0 |
zafae & qmdr gl Ft S AHIS-
arz ¥ favars @y § 9 T AEAT E
fF ot adq Tar #w arer g fw oA

FHA qATT A A ATAT § | T
420 RS—2.
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HYE W TG gvaT = AT U qwar §
AT GI FE F I OF qEA
&) e aw aen g safau g
ATF IR §97 F Ja1g F qarfas,
B FWT § ) AR T@R T8I A
ofy F =y g, dfeT o wY Pifoe
IET FIT & ) 39 faamw F afew
s gim F1E ¥ gaR 99 7a1g
7% fAT T HY 3T A F1 AR g
A gg AHFR R fF g sdegaT |
g FX | a8 g mfawT g
Rafae 39 faer 1w @

TAATAAN ST AT FHT GHTAITEY
FIAZ | T ITHT GUEIAATEY AGT WA |
§ S oSt @i wEar §
iz qmfere #fgw | Wimfaew
FY a1 O FW g AT I B Y AT
TANETE & TR 9 99 FT &9
FT §—FF FET T FEAT §—
yadr qErfasy @ g 1 Tafag &
et & wEm 5 oaww F qaofas
S gl aXER gad & A gw ag
F qfq s faw afg ot § Saa
gaay ®3) U f@T ara-Fr ardy S
#Y g AWK FY T §F 9T AT
iR FON FA-FI@ET G F30N
Fafan o a1 gaR SaeiiE & T
¥ oo ¥ Frw * fag arwe & fag
ST AR FAET & AT g AW
1 o 7F ] F fAag S ag awe
Tiw 1 & fax F A= § @
gT 7g sMud fadaw @ § w=w F
Yol F1 H! WIHT FET ATRY |
afs & e A %9 § b A
IZq IAET qIEE  GHISETE FT T
HIAT & WiEeH § ag FE qEAA IFqT
2, Al AAR  TIA {1 IW I A
=0T (A9qF A1 gHINER F A=
9T FEHTL T A SA1QAT & IFH! q@viersy
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[#r sz ats]
g ay 7 A gursaTe &9 [
13 ¥ FA-FL@A AT & g #9q
i wAarft & fag @@ 3|
# fag afs g =1 wfua 7 fag
Wd AT IqH gIW FE eFae S
& 97 ST TEQT TEL L IqY AIFATE &I
st afaed § ag FegwTHT ERM AT T
AFT arx F IR T giwm FE F a7 &
1R TW §1 AaHT WiAST FFTTHY G
5@ W § gAY feaieama gem 1 SE
g OF 7 avar | zafac g@
a9 ¥ qarfas gad § w0 w@laaa w
gagT ardt g o 3@ §@mg #l
gfase & AT gwar wiawe g o
§ Rred weedl ¥ 9IAIR 7T FEaT
f o 3 4 39 fadaF Fr qrse %1

SHRI DAHYABHAI V. PATEL
(Gujarat): Mr. Vice-Chairman, Sir,
it is not clear exactly what the Gov-
ernment’s mind is in this matter,
particularly in the Congress Party.
We have heard the two distinctly con-
tradictory views of two Members of
the Congress Party, wviz, the hon.
friend who just spoke before me and
the hon. Mr. N. Patra. In particular
I would like to ask through you,
Mr. Patra where he was when the
Seventeenth Amendment was stamped-
ed through this House, In gpite of s0
much protest in the Select Committee,
when there was Satyagraha right up
to the door of Parliament and else~
where, Government would not take
the advice and perhapg the result has
come which is sought to be remedied
by this sort of amendment. Also, very
often in this House references were
made to the land deals which were
going on in Delhi, to the malpractices
that were being indulged in by a
cligue who were managing the affairs
of the lands around Delhi. Govern-
ment would not wake up and the
result we have seen in the last general
elections. The hon. Minister got up
to intervene when the hon. Member,
Mr. Chordia, was making his speech.
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I woulg like to congratulate Mr
Chordia for the very well thoughtout
and reasoned speech that he made
But I would also like my friend,
Mr, Chordia, and hig friends in the
new set-up in Delhi who are in power
to remember the suggestion made by
the hon. Minister. He suggests to them
to enquire into the misdeeds of the
past administration. I hope they will
do so. I hope they will take a lesson
[rom what ig going to be done in Orissa
under the new Chief Minister who has
given an assurance that he will en-
quire into the misdeeds of the previ-
ous Chief Minister, Shri Biju Patnaik,
about which he has neard ;o0 much.
I hope the present administration in
Delhi which has come into being by
the popular vote will take a lesson agnd
go into the misdeeds of the past admi-
nistration. I hope the pattern will
be the same not only in this place but
everywhere where the past Govern-
ments because of their vast majority
had turned a deaf ear to so many
complaints that were brought to their
notice.

Sir, the plea for referring a measure
of this type to a Select Committee is
a plea that cannot be refused on any
reasonable ground. This Government
has made a mess of lang legislation
only on one plea ang that ig similar
to what my hon. friend Mr. Yajee,
wag making. The only thing that he
omitted to say was, if the Supreme
Court comes in the way, abolish the
Supreme Court. Without putting it
in so many words he said everything
else. He only left out the conclusion.
His case was that only. I know there
are a number of Members in this
House . . .

SHRI SHEEL. BHADRA YAJEE: 1
never suggesteq the Supreme Court
should be abolished,

SHRI DAHYABHAI V. PATEL: 1
think I am very clear. Sir, Yyou
understand what I mean to convey.
Perhaps Mr. Yajee is not able to
follow what T am saying.
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SHRI SHEEL BHADRA YAJEE: I
said what would happen in the future.

SHRI DAHYABHAI V. PATEL:
You will hate to change many of your
views

SHRI SHEEL BHADRA YAJEE:
You will be nowhere in the next gene.
ral elections

SHRI DAHYABHAI V. PATEL:
I am going to be here whether ‘you
Iike me or not. You will have to bear
with me for many years to come.

Sir, 1 was just pointing out kefore
I was inteirupted that land legislation
as ii exists in this country needs to be
1eviewed. I do not know whether
Mr, Yajee k 1ows, I do not know whe-
ther the hoi Minister knows, but
under the law of the land as it exists
in the province of Bihar from where
my friend, Mr. Yajee, comes, anypody
can go and occupy a vacant land and
pay land revenuc for two years. If
he hag paid land revenue for two
yvears, he has established his title to
land. This is what I have been told
by people who have done go0; they have
shown me places they have occupied.
I am glad to say that they are produc-
ing good grain on land which was
lying vacant. Even Shri J. P. Narayan
who comeg from that province has not
been able to do so with all the
Bhoodan lands that have been put at
his disposal. If the hon. Minister has
an open mind on these things 1
would be very glad to take him and
show him these places. But the point
1 am making is—whether it is right
or wrong is a different matter—that
land legislation in this country needs
to be gone into not in this hurried
manner as we do but it needs to be
put on a rational and reasonable foot-
ing. I had pointed out this at the time
the 17th Amendment was being moved
in this House, I pleaded but a legal
luminary sitting on the opposite side
pressed that since this was going to
the Select Committee why I was
objecting. T had to remind that legal
luminary that if we accepted the pro-
posal for sending it to a Select Com-
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mittee, it meant that we accepted the
principle of the Bill, and we opposed
it. But Government was not in a mood
to listen to reason, and therefore we
have got this historic judgment of the
Supreme Court.

What 1s Government’s reaction and
what does Government propose to do?
I agree very much with some of the
observations of Mr. Chordia. I am
sure that many hon. Members must
have been approacheq by local people
{rom Delhi who have been affected by
the proposed Bill. They do not know
where they will stand. They have
been given assurances. They have
purchased land. Under thig Bill what
is going to be the position of the land?
What is going to be position of the
structures that have been built on
them? In the 17th Amendment it
concerned mainly Government acquir.
ing land in rural areas. Here you
have gone a step further, and they
want to take away land in built-up
areas without specifyig what compen-
sation they will give. I am afraid the
whele principle of the Bill is miscon-
ceived and in the same spirit in which
the 17th Amendment was stampeded
through this House. In Gujarat I had
pointed out last time that wherever
somebody wants to start agriculture
on a co-operative basis . . .

SHRI ANNASAHIB SHINDE: I am
sorry to intervene, but may I draw
hig attention that there is nothing in
the Bill which adds to the previous
position as far as the acquisition of
land is concerned on which buildings
are constructed? If you are referring
to the point that as between the Sup-
reme Court judgment and the promul.
gation of the Ordinance some construe-
tions may have come up, as far as that
position is concerned there is already
a provision in the law for bona fide
constructions, ang the Collectors can
go into that and they can perhaps
award a reasonable compensation.

o faraga T, fifear
v ag g fo& &1 w@w 1959 0
Fara 4 (1) & srawia aifewg 5T
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[sft famargaTe weTEst Sifzar)
@ IgF! FTAMITE ¥ 97 § @O
forar #1X FENATITE ¥ {HA AT
Fret Y 2 fgar ;T AqFTT AT qTAL
T g 4 F Alfed g F arava
IF T AT AT @EV FT & aV 4
4 F AT IY THATAL FE FT ST
FH ZAT I@F  FAJT ITH AH(T F

=y

1 T 1 fF oW FeEm &9
1959 50 F oA@RI | |

SHRI ANNASAHIB SHINDE: That
is a different thing.

SHRI DAHYABHAI V. PATEL: 1
was just trying to point out exactly
what my friend, Mr. Chordia has said.
I just wanted to refer it and go on to
similar matter that came in the 17th
Amendment. In Gujarat in several
places people came out with the idea
of starting co-operative farming, and
in the position that existed in Gujarat,
people could be compelled to join a
co-operative under the law that exist.
ed and which was sought to be given
official sanction from here under the
17th Amendment., I feel this was
wrong. An agriculturist could not be
compelled to join a co-operative or a
collective. We have got a lot of
people who are still enamoured of
collectives, though the results neither
in China nor in Russia seem to show
that that is the better way of cultivat-
ing, that it produces more than the
initiative of the farmer who produces
better on his own,

SHRI ANNASAHIB SHINDE: This
you can argue with Mr. Bhupesh
Gupta.

SHRI DAHYABHAI V. PATEL:
You better take him on your side
because he seemg to be your guruy,
your ideal and I have repeated here
in this House that he was the driving
force very often in this matter behind
Shri Jawaharlal Nehru. If you accept

[ RAJYA SABHA]

(Amendment and 3078
Validation) Bill, 1967

the position, my case is proved, bu.
that does not mean I will ever agree
with him. I think it is fundamentally
wrong to do that. Mr. Bhupesh Gupta
hag got funny ideas, ideas which I do
not like. He is certainly welcome tc
those ideas as anybody else is. But 1
am pointing out the fact which neither
Mr. Bhupesh Gupta not the hon. Min-
ister can deny that after 50 years or
60 years of communism Russia does
not produce enough food from the
vast ]and that it has and it has to
import fooq from America. Similarly,
in China they have gone the same way.
They do not produce enough for them-
selves and they have to purchase from
abroad. If they do not get directly
from America, they purchase through
France or some other country; they
do purchase. Let us recognise the
fact. Therefore, the conclusion is
that better food production will not
take place under conditions that exist
in China and in Russia but will only
take place where there is a free and
protected farmer. That is what we
want; that is what Gandhiji tolg ua.
Therefore, under Gandhiji’s advice,
the fundamental right of the farmer
wag promised to be protected at the
Karachi Congress where the Resolu-
tion on Fundamental Rights was moved
by no less a person than Jawaharlal

Nehru himself. It was only after-
wards . ..
off sftswz el oAty S R

‘gugT el fF Ay o ame &Y
g o st AE ST w19 FEA
i x@ig qdt . . . .

st T Fo odw ;. § AdY
wraar g | omg faaar faeeny g
faeamat | gw arAa & f ST sprvaTaT
TH W F AW FT qATERAT Ag®
& fear ag qu &Y fFar | wo warst
FAGA AT, agi a7y FAYA
g WrAar Afwe afEt oY & arg
SqrgETAsy ¥ #4r fwar & o9
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& a9 A & g1 A fenmr e
mr,  dmar ax way  fwTow,
AEAT TY 399 (w @ o F4w g,
F a1 o 74, 97 § BT md ) o s
a feam gt fF fearat v geafq F@T
gy € | afww 3 g3 9 frgr
1 AN FT AR T, 4G 1 48 §A)-
T Agee F | g AGHIETE
¥ or o g & g s ewe
w8, ST § JFIqANEHE AG
aar 8, e ufafawd 9@ quar
g | gar mraAy fafTee< qrga s
FHl  HGAIAIE T N | HEAITATR
¥ i qw Ae F U@ ¥ Ae-
£ w0 fawwg ¥ omy &,
ITRT KIS BT TG & FIfF AT
AT AgE ¥ ITH OIS frar | R
37 F1 Jar wrfgy wATa F aey At
AT e frar g 1 a9t q@w
fFara 1 Neaww TG fgar | aw
st ggt face@ § | SR ag aTq

AT ALY AT & | U AT AN Wy
¢ 9 SART AW G A § 1 g
fosw @y 19 FET & | Wrafaey fedr
FTATA BIF L T A9 FT A1 Fgar
g rarw T, fegeaw s dar
wWq B & a1 ag fergeara AW Y
QAT | IE AT gATY qUAT  FY
TE| g1 gak fa@ s g
Hfadl &1 9 FW@ § |

ot fAwE Ay EAFTIET JTr
oy @ oata 7@ € )

SHRI DAHYABHAI V. PATEL:
No country can rise by confiscating
what everybody has got and distri-
buting it. It is only by the production
of more wealth that the condition of
our agriculture and of our economy
can be improved. I do not see any-

thing in this legislation that is going
in that direction.

I feel that the whole land policy of
our Government ig misdirected and
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this method of bringing up such legis-
lations again and again in hot haste is
wrong., I would still request the hon.
Minister to refer this to a Select
Committee. Let the matter be recon-
sidered and measureg taken which do
not come up before the Supreme Court
again and again and we have trouble
with them. Fortunately, in this House
today we have eminent lawyers who
are Members of this House, who have
been advisers to the Government, to
whose advice the Government would
normally have listened but who were
not consulted when the Seventeenth
Amendment was sought to be rushed
through. I know. Let the Govern-
ment reconsider the matter. Other-
wise, the people of this country will
remember the hon. Mr. Yajee and
people who think like him. The Con-
gress has ceased to govern nine States
of this country already and the day is
not far off when they will be out of
the other nine States.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): I have received
requests from some other hon. Mem-
bers today who want to take part in
this discussion. I am prepared to
accommodate them., But I would
request them to limit their remarks
to five minutes each. Shri Abid Ali.

SHRI ABID ALI (Maharashtira):
Thank you, Mr. Vice-Chairman.

1 support the amending Bill. But
while doing so, I would request the
hon, Minister kindly to ensure the
Proper implementation of the Act ag it
eXists and as it would be amended.
Of course, we are pledged to socialism.
But socialism does not mean injustice
being done to poor people, particular-
Iy those who possesg lands of small
holdings, they have to receive more
consideration. The way in which the
whole 1and acquisition proceedings are
conducted displeases many people,
puts them into many and considerable
inconveniences. Lands are notified for
acquisition and for years nothing is
done. In some cases, possession also
hay been taken technically but the
amount is not paid. There are some
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[Shri Abid Ali.]
charity trusts to whom these lands
belong and some of the lands under

acquisition are mortgaged. The owners
of these lands have to continue paying
the mortgage interest and there is no
end to it.

Mr. Dahyabhai Patel is going. I
wanted to make a reference to some
of the charges that he made.

SHRI DAHYABHAI V. PATEL: 1
went out to drink some water.

SHRI ABID ALI: He can come later,
Sir. I will come to his points subse-
quently. 1 hope 1 have enough cf
time.

I would request the hon. Minister
kindly to ensure taking quick deci-
sions. So far as acquisition in public
interest is concerned, it has to be done.
I would request the hon. Minister
kindly to communicate to a1l the State
Ministers about thig and bring pres-
sure on them, in the Central territo-
ries and other places everywhere, that
quick decisions should be given. In
Delhi for 12 years some matters are
pending before the tribunals in appeal.
There are High Court decisions given.
On the basis of that, I hope that quick
action would be taken. Now, some of
the lands in Delhi were acquired under
the emergency clause under this Act.
I know that still on some nothing is
done. The emergency clause was ap-
plied ang for eight years not a piece
of brick hag been placed there, no
building has been constructed, ana
nothing is happening, anq the land is
just lying vacant; the tillers have
been deprived of possession.

Now, with regard to my hon. friend,
Shri Dahyabhai Patel, I am sorry he
has gone away . ..

SHRI ANNASAHIB SHINDE: No,
he ig here.

SHRI DAHYABHAI V. PATEL: All
the Congressmen are short-sighted, 1
think.

SHRI ABID ALI: Of course, they
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have a strong vision. He is not in his
seat,

The hon. Member made some
charges. I wag going to make a
reference to them, firstly, to what he
said regarding the enquiry in Orissa.
It is good. I would like that the
enquiry should be started in a full-
fledged manner against everybody,
everywhere, official and non-official,
against whom charges are mentioned
by anybody. And I think that
Mr. Dahyabhai Patel and many of his
associates will be found much more
guilty. I know Mr. Dahyabhai Patel
for long. I know that he was serving
in an insurance corporation as a junior
officer. I know that he is a wealthy
man today.

SHRI DAHYABHAI V. PATEL: 1
am not a wealthy man. I was a
senior officer in the Oriental Life
Insurance Company. Your information
is wrong. I am not a wealthy man.

SHRI ABID ALI: May be a senior
officer. About the wealth that he is
possessing, his returns are available
from the Income-Tax Department.
How he got in possession of such big
wealth and how he used the good
name of the great leader of India is
being . . .

SHRI DAHYABHAI V. PATEL: ]
protest,.

SHRI ABID ALI: Protesting .. .

SHRI DAHYABHAI V. PATEL: 1
would like any one man to say that
I ever used my father's name. It is
the present Congress Ministers who
are allowing that,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): No insinuation,
please.

SHRI ABID ALI: Of course, no in-
sinuation.

[HE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Speak on the Bill
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SHRI ABID ALI: Then why did you
allow him to make a statement about
Congressmen, Orissa and enquiry?

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): You should have
objected at that time.

SHRI ABID ALI: I am following
the standard here. What I was sub-
mitting was tha: the people who make
charges are themselves sitting in
glass houses.

SHRI DAHYABHAI V. PATEL: I
wish he would make those charges
outside and then see whai happens.

SHRI ABID ALI: I wil] repeat and
prove my words. If the hon’ble
Member is prepared to appeal to the
Chair and an opportunity is allowed
0 me, I am prepared to prove what
I say because 1 know the ins and
outs of everything. Therefore, with
regard to the statement that he made,
1 was suggesting that he is himself in
a glass house. It is no use saying
that ihe Congress has lost. It is we
Congressmen who were responsible for
giving this Constitution to the people

w99 & T ¥ fggena & @

& FFR F GER AT g
We are responsible for this. There
was no authority, power or party in
India which could compel us at that
time, We have confidence in the peo-
ple. We have given them the Con-
stitution and they have exercised
their right. We are happy about it.
What is the use saying every day
that this Ministry has gone, that
Ministry has gone, so many Minis‘ries
have gone? The Ministries will go.
The whole world will perish. But
may 1 submit to him, let he and his
associates always remember that their
hands are not clean?

St ww Aaran (o)
AT qTgd, § a9 q89 § uF
AT (BT ATZATE a8 AT ¥ 919
f& ag g guAT Q3 1894 # B,
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fora®Y st &% 70, 72 @197 &) A &
A faodr @ 9 HTEY &1 gl 12
& s faemmar ar fr sod go aar
&, A1 0F a1 F 9 § 797 g7 3T GEIL
q qgr Srw faq dor fear g |
AT HFIAIIT SreeTq FT T FE &
fod | sguw dar @arw § foma
qAT FAT AT Fr oI fgd
il g oY faq Twr foar s w@r €
ag gita F1& ST FAT FIATAT 9T,
ITFT ELFW & foag qwfpqr & 1 &
awaar § f& ag a9t ma9 @@ g
gAY @9 & S Aerea g, a8 Aid
STAT FL AT AT GIHIT 3q9 59
F gig A F15 T faw da10 T 61,
ar & gamar g fw 99 ag welegs agr
g aFfar a_iva g 1 & awaar g &
zq faer S a9 FUX F TG AT
AT FLET uF s faar qar TR dar
fw atT 91ga 7 g AT GO w0
f& v Fifsdfaq faw a0 argy &
1Y uF qifearadt #9Er fagmr aed
g A 3aq F1§ ®F g 9¥U oy
I 7% T qlam TS TRET AFILHT
g #AtT ux Fifsgfas fag & o9 =i
< AT AT A7 qFAERT & AR qE-
79T 1@ g¥ 3 ITH] gfeqs wdfaga
¥ fou gde #3 1 3@ Qg o
faer GarT gt I@d i #1 foelim
fam g3 |

3 wrs |AYfear arga ¥ 5T I
f& faeett wgx & o¥ @@l #Y qrarg §
qfware § forgiy FramRId § 9id
FTT A AFTAGATE | HH F IF
gfagr % € fF qar Y z9 fawr & qre
g1 SN & T ITHT FAT g9 g |
FAIR qTga | @AAHAFTHE qHeAT
qeq FarTe A fear g Fagm e
ZHET TS €T FATT & Fifa AWy F
FAMERd ¥ MR @O AR o
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[t st A

T F47 fay AtT gt ag sy fw
AR wFe frud S1ad wye g
TFTT 9§ AT | A1 § gAAAT §
fo og ux oY 99 & fam gT el
TFAHE F QU QA AT AIfEd AT
REET TATEY FTAT AT

o & a< argd 71 Aifew § oF
qT AL AT ATEAT § HIK 9 g &
fir faedt & ar ¥ 77 oY @t @
Faife TR @qEF HIX EHTE 7 ofr Y
ygt gre e amriEd I 4y
g% & SH wHT AT F] @I g | /E
q drgl ®OgT S QAT ¥ 909 T
T § STAT HT T g | TEaaHe 7 9
IES FT Ag A HTETET Wl g
fr gn pra fag afa TFET 5 @
2 A 7g W Far faur & fv wem wvig
FHW 4T ATAAT | AT HAY T G FAT
AT A A T R | AT Wz A §
R X Hoer G feam gmr g W 99
AHEET 7 ArEl AT A6 & 9T
§ st FLATEA § Afew sy wwmd
F1 IHI faa 78 W@r g | T@Ade A ag
TR FFIEFI AT g AfEHT 98 Frama-
g w1 faw 78 7 & Sifs emda
q TATHT F qTH AT F ATGr <qqT ¥
T 3 o AT 3T fear § | ga mh o=
AR U AT ol W T & ooA1 7Fw
gATAF A 9r. A FIE LEIEH g F
F AT o AT Aled ¢ T o T H)
JU A gRaF fF 37 awg g far ow
FEA IHT AFEL FT AT g 99
NTAT § g 77T o faar § Ay
A IT FI FTA 41 T8I HAATZ grav
auiE AN AN HEIT G947 qD | FEI A
g T I a9 A &9 9 gIK
YT I AEEENT § STHT FT @ 2
M ITH &A1 A7 7 @ ®: m
T HS A3 T g1 97 g 62 ol g9
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FHT 7F a4 & o wene 9@

S @ | A1 3W a<w o afIT aTew

1 g aAr wfgd

5g & TfiT AT B A9 9" &
TATAEE F1 T frgrer &A1 <AvEar g |
Tl T OF W TG aA FT GAwr
faram s o A 7 9u fay o
SEAFTAL FL AT | IH! AT G g1 T
g feq ag 9= &F o aF g9
FY AGY AT § | FEE AT S AT FFAAL
FEgag A o gE 1 A SWH
AT AT AT § AR A 9ud gl
TG | TR aCh gH I8 a9 W f®
T agl ST AT K T/ § Ia®T O
farr ST 3R g9 aXF grAT ag &
Y g fret gfeeagme & fedmadde
TFAE FW & 98 ATl g a9
a1 AT § S9N T HAIS AT ST qFAT
& AT 7 3O & T § | THF qArioaAn
W1 g% A FI A &AT ARy |

T a1 H A1 I Aifeq § am@r
wrgat § fF S d 9 wEE F W
¢ Sa¥ ¢ wiewi 71 3o dar 3 W §,
|1R &Y /I, I A A B, WA F AQ
&, AT Y TAET IATL 4T gY AT §,
SH 0 7@ faear § | 9w 49§y
qE% grar § 7 "L AR 5y I A%
IR A NG WRET qgaqT1 & | &7 S
o9 #qE Afecres 99 3y 98 W
@ fr sigt o Aifese f1 Faee
g agf st E72 FTHN IT § Tg7 37 g
g sast i qu genfaEr €

zq+ g wrq § ag «vgar § 5
I G A A %7 39 fa 9 Fa19
¥ gy afsew ofy 1 WY o #X0%
qfss qiF &1 97 qq99 g famd
fod ag S FFaTaR F IR g |
£ ST I T AR FIT T RITAA R
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Fifa 29 faer 7 ag a1 TE) & (5 379407
afserss qd a1 | 919 F FHA HFATAC
F@ & A1 IAE B AT AT HSTOT
AT §, T WY T TR FTH F1 H1{aa w3 |

o & fad o a1 Hg FILS TR |
7g ST AT FAGFHTT &3 § TG 9977 T
gy frreran & A R 9tq A Feqagaa
A I g At IS far a3y qfewd ag
gramar g fr w7 7% 7 frvaa 7§ agaa-
TR FE F qG qF IAH1 QO G
72t faear & 1 et &1 7= At wOg
foee g1 & I S9H § F7 O $7 IqH
g {79 I 9T § TEaTd T AT §A
T F AT TG AT F F IGHT
FIGAYYA FT TIAT fAAaT | T9FT TCh
Y TEAEE FI qaserg A1 arfgh 6 fag
§ T FHE AFATAL T IGHT T A
&9 g §ar a1 fA qrw 7R 98 T2
fF SEET OO FqAAIE grfaw F
F fo ot quan T @ 9ad @ 97
grat foad § 3§ @@ 97 FT SERT
woT fur | gEF folr ot 31T &) A
7 &g e e aSrfgd |

KUMARI SHANTA  VASISHT
(Delhi): Mr. Vice-Chairman, Sir, the
land acquisition in Delhi has caused
a tremendous amount of hardship to
the people here, and as our friend,
Mr. Chordia, has also pointed out as
also Mr. Abid Ali, that the people
have suffered quite a lot due to this
procedure and negligence of the Gov-
ernment particularly in respect of
the compensation that has been paid
to them.

Sometimes the land has been ac-
quired at very cheap rates. I think
Mr. Chordia’s figure of 70 p. is pro-
bably not quite correct. Recently it
has been about Re. 1 or Rs. 2 and
sometimes may be Rs. 3 per sq.yard.

oft fammgTT AaTaTEs |ifyan
“gg 59’ F faaT MEfEIET gu, swF
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TR A1 S AL g S9% (MU 70,80
7 90 47 & fgam@ ¥ faar §1

FAWY T afaes o we 3Ew
a1z fedfter gam ar | fod ® & fv
99 § Il frargs fear )

But this fixation of land price it
not equitable by any yard-stick. In
the sales that have been made after
acquisition of land by the Govern-
ment, either by the D.D.A. or by
the various other authorities, the
prices have gone up from Rs. 40 to
Rs, 125 or Rs. 130 per sq. yard, when
the auctions of various plots of land
took place. It is now Rs. 300 to
Rs. 500 as Mr. Chordia said . .,

=t faegrT AT @tefemn
farar & fog s S e @ 0,
IAH1 500 JAC F fgang § foar @1av o

KUMARI SHANTA VASISHT: Yes,
that is correct. Zvw §, ¥fsw, dfsq |

But what I am saying is that the
prices given to the land-owners who
are, by and large, very poor people,
have been very neglible and when
the Government have added their own
cost of development and other ad-
ministrative costs and certain other
charges, they have calculated the rate
on a no-profit-no-loss basis at Rs. 30,
Rs. 35 or Rs. 40 at the minimum.
This great injustice and disparity and
the very wrong approach to the whole
question were pointed out so many
years ago even when Pandit Jawahar-
lal Nehru was alive. This represen-
tation was made to him by our peo-
ple, but unfortunately, nothing has
been done. Even when this matter
of price fixation was taken up with
the D.D.A, they gave some set ex-
planations saying—‘“so much js the
administrative cost, so much is the
development charges, so much on this,
etc.,, etc,, and coming up with a fic-
titious figure which leads you now-
here. When a private coloniser can
sell at the rate of only about Rs. 10,
how is that the Delhi Development
Authority can sell at the rate of
Rs. 40 when they give the same sort
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of services or maybe slightly more?
The disparity in prices is very much
indeed. There are many cases pend-
ing from 1958 where compensation
has not been paid yet. The rates are
also different in different areas in the
same locality. One person, who may
be influential, will get a higher rate
even from a court of law, but a neigh-
bouring person, who is not so influen-
tial, will not get .he same rate.
Secondly, even for getting an adequ-
ate price for the land acquired by
the Government, everybody has to
depend on litigation which the poorer
people cannot afford. It is very hard
for them to be able to go to a court
of law and demand justice regarding
the rate of compensation to be paid.
This has caused a good deal of hard-
ship to our people.

With the great expansion of the
urban area in Delhi, with the jnflux
of nearly one lakh of people every
year into Delhi, with the large ex-
pansion of Government offices and
Government servants’ residential area
in Delhi, the land prices have shot
up. Also there is a good deal of
speculation in land and so on which
increases the land prices. All this
has caused a large number of people
to come into Delhi and construction
activity has expanded enormously.
And the por peasants unfor.unately
have been tempted to sell their land,
as everybody else, and make money
quickly because of the great demand
and hunger for land in Delhi. The
result is that the Government has
been put in an awkward position be-
cause they cannot stop all activity
and the unauthorised people make
construction and it is very difficult
for the Government either to regu-
larise them or demolish them. Also
there has been a great deal of negli-

gence in passing or approving con-
struction plans, ete, early, and
this has created a lot of diffi-

culties, hardship and heartburning
to the people in Delhi because they
cannot make construction within the
rules; and the rules are very defect-
ive, Compensation is not paid; in
time; lay-outs are not prepared in
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time; and because of all these, a:
every step, the people have faced a
lot of difficulties. Mr. Dahayabha:
Patel is not here now. But I would
like to contradict certain things he
has said. He said that the colonisers
in Delhi have been responsible for
the results in .he elections. He, at
least, coming from the Swatantra
Party, ought not to have worried
about the reasons for the election re-
sults in Delhi. It should be our
problem and our worry rather than
his problem. If anything, he should
be happy that at least some other
party has won, But it is true that to
a large number of pople who come
into Delhi—about a lakh of people
every year—and who have construct-
ed houses, when their houses are
demolished or when they live with a
feeling of uncertainty or fear that
their houses may be demolished or
when they are being harassed by the
Inspectorate and other people when
they have undertaken construciion,
enormous hardship and irritation 18
caused. The expansion of this town
should not be allowed at the rate at
which 1t is being allowed. We should
develop some satellite towns. We
should arrange to shift this popula-
tion into other smaller towns around
Delhi and revive other towns like
Agra and Meerut and other smaller
towns. They should be revived rather
than that everybody should come into
Delhi and raise the price of every-
thing here, and create difficulties for
themselves as well as for others. So
my suggestion is that the whole ques-
tion needs to be examined seriously
and at very great length. A through
study should be made and compen-
sation should be fixed and given in a
very equitable and proper manner.
I do not agree with Mr, Yajee when
he says that “We want socialism, but
we are only taking away land from
the poor people and giving it to the
rich people; what sort of socialism
is this? No money is paid to these
people for years and years and they
are expected to go into litigation and
become even more bankrupt and the
land also passs into the hands ot
cinema-nwners or hotel-owners or
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other rich people who have money to
buy jt.” There is always this gues-
Jdon of public purpose, but this also
should be defined clearly. This has
been misused quite often. Sometimes
land is given for a certain industry,
but the industry sells that land to
somebody else and makes a profit out
of it which the Government could
have well done, These are the many
difficulties. 1 think there should be
a time-limi; within which compensa-
tion and other procedures should be
completed. I would suggest that
within one year, everything should
be completed. It should not go on
for thiee years or four years or five
years. If the Government servants
were not to get their salaries for five
years or so, then I would like to know
how they would feel about it. If the
question of their promotion is de-
layed for five years or so, I would
like to know how they would feel
about it. They want their terms and
condi.ions and everything to be right
and proper, but when it comes to pay-
ing compensation, they take four
years or five years. I think it should
not take more than six months and
not more than one year at the most.

I would also like tv emphasise be-
fore the hon. Minister that when
large tracts of land are acquired by
Government, those peasants become
absolutely landless and pennyless and
sometimes the compensation that is
paid very late is also squandered
away because they are neither quali-
fied nor are they skilled artisans or
engineers or doctors or qualified even
for semi-skilled jobs. So every one
of these persons and their boys
should be given some sort of skilled
or Ssemi-skilled training so that they
are apsorbed in jobs around that
colony’ or industry for which the
land was acquired. They should be
made partners in the indus'ries that
are started on the land that is acquir-
ed from them and the compensation
money should be made part of the
capital because otherwise these poor
people would misuse it. If the com-
pensa‘ion money is paid by way of
shares in the industry, to be set up
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c¢n their lands, then they may get
some money from those shares; they
become partners in the industry and
their boys can be absorbed in jobs
there afler the necessary training is
given to them. So along with the
land acquisition programme, there
must be a programme for the rehabi-
litation of the people whose land is
acquired. This will pose a very ser-
icus problem before you and this re-
quires very serious thought and plan-
ning, because when their land is
acquired and compensation money is
paid to them, they are likely to
squander it away at once—to eat, and
drink and be merry—and- after that,
they will be absolutely helpless, with-
out any qualification or training for
any other job. So this problem
should be given serious rconsidera-
tion and the whole question should be
seriously examined.

Thank you.

SHRI ANNASAHIB SHINDE: I am
thankful to hon. Members and to this
august House for enlightening me on
a number of issues involved in this
Bill. During the course of this debate
a number of helpful suggestions have
been made by hon. Members. 1 was
there also in the Lok Sabha when the
debate took place and I also persued
the previous deba.es when on a num-
ber of previous occasions this Act
was being amended and discussions
took place in this House. I find that
a large number of Members of this
House take considerable interest when
tlie land legislations are being amend-
eq and that is rightly so. Some
Members opposite have been critical
but I am thankful to all of them for
participating in this debate. This has
helped me to understand the depth
of feelings of the Members on this
pariicular Bill. T am also aware of
the shortcomings of the Land  Ac-
quisition Act and particularly the
way the law is implemented in prac-
tice. As I mentioned in the other
House, one of my own lands which I
was cultivating as a tenant, part of
it was acquired and the compensation
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was paid after 10 years after posses-
sion was taken over. So I know of
the administrative delays in imple-
mentation too. A number of Mem-
bers, specially Mr. Abid Ali, Mr.
Jagat Narain and Kumari Shanta
Vasisht referred to the administrative
delays and a number of other prob-
lems. I think Kumari Vasisht made
a very important point about the prob-
lem of rehabilitation. As a result of
land acquisition measures, a number
of people are displaced. As we know
in our country there are no alternative
avenues for employment easily avail-
able angd as soon as these persons are
displaced as a result of acquisition of
their lands, they are practically
thrown on the streets and they have to
face numerous difficulties especially
poor people. I quite agree with the
suggestion of Kumari Vasisht that
the programme of land  acquisition
should be associated with or made an
integral part of the programme of
rehabilitation., It is a very helpful
suggestion and needs examination. As
fay as the Act is concerned, there
are certain other aspects and difficul-
ties. For instance there is the com-
plaint about adequacy of compen-
sation and that is a very reasonable
complaint. In a number of cases the
people had to undergo considerable
hardship as a result of inadeguate
compensation and sometimes extreme-
ly fertile and rich lands are acquired
for non-agricultural purposes. After
the lands are acquired, for a consi-
derable time the lands remain fallow

or unused. All these require to be
looked into.
While making my preliminary

observations, I had suggested that the
Government has decided to set up a
Committee of Members of Parliament
to go into this entire scheme of the
Act. The Act is one of the oldest
in our Statute Book. It was passed
in 1894, about 70 years back and a
number of anomalies have come into
it as a result of the working of the
Act. Though the Act has been amend-
ed many times it requires fresh look
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and that is why I have suggested that
the entire scheme of the Act needs
re-examination. Some time back the
Law Commission, with which some
very eminent legal experts of this
House were associated, went into this
problem and they have also made a
number of useful suggestions. Recent-
1y in my Ministry, under the Chair-
manship of Mr. Sivaraman, Secretary
in my Ministry, a Committee went
into the implementation of this Act
and it has also made a number of
suggestions, Together with the sug-
gestions of the Members of this House,
the suggestions of the Law Commis-
sion and these of the Committee of
administrators, the Committee of
Members of Parliament would be in
a position to make quite useful recom-
mendations for amending the basic
framework of the law.

Shri Yajee referred to a very
important aspect of the law and
brought to the notice of the Members
the basic scheme as to why a Land
Acquisition Act is necessary. Most
of the countries of the world have
similar acts in their own countries.
Now our towns are developing fast;
we are developing our industiries. We
require lands for our irrigation deve-

lopment. We require lands for fer-
tiliser factories and various other
projects. It is the need of the times

that lands should be made available
for the development projects. So it is
no use opposing the basic scheme of
the Act as such, though as I have
suggested, while implementing the
Act, the difficulties may be taken into
consideration as to how to avoid the
hardship caused to the common
people, common farmer and that
should be taken into consideration
but as far as the basic approach to
the problem is concerned, I do not
think we should take any other view.

As far as the proposals before the
House are concerned, much of the cri-
ticism which was made by hon. Mem-
bers was wide off the mark. That did
not actually concern the provisions
which are before the House. I must
say that though Mr. Chordia made a
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number of suggestions, it also escaped
his notice that there are also very
healthy provisions in the amendment.
I do not know why it escaped his
attention,

SHRI V. M. CHORDIA: About 3
years? I have given amendment for

one year. I8 I T UG HE X
TR A gAfag g8 e v g arv
fBT g1 =q dv agT & ww
AT AYET v )

SHRI ANNASAHIB SHINDE: As
far as one of the important provisions
of the Bill is concerned, for instance,
we have made a provision that the
declaration under section 6 must
come within a period of 3 years after
the notification.

SHRI V. M. CHORDIA: 1t is too
much.

SHR] ANNASAHIB SHINDE: That
can be looked into. As the Act stands
to-day, there is no time-limit pres-
cribed and this is a  considerable
improvement,

SHRI V. M. CHORDIA: It implies
that it should be as soon as possible.
It does not mean that it should be
10 years. The lethargo and red-tapism
have resulted in delay.

—_—

SHRI ANNASAHIB SHINDE: We
are going into the basic framework
of the law and at that time the sug-
gestion of the Member can be taken
into consideration. I must confine
myself to the specific provision in the
Bill. As far as the old Act was con-
cerned, there was no specific time-
limit prescribed between the issuance
of the notification under section 4 and
the declaration under section 6. This
is a substantive improvement on the
existing provision and so we should
welcome it. .

As far as the provision for iateres’
is concerned, that is a very salutory
provision. As the law stands to-day,
even if there is delay in the notifica-
tion, the owner is entitled to get the
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value of the land, as per the provi-
sion under Section 23 of the Act, that
is, he gets the market value but the
market value, which prevails on the
day when the notification under Sec-
tion 4 is issued, and according to that
compensation determined under pro-
vision 23. We have made a provision
here that as far as pending cases are
concerned, if the delay is beyond 3
years, then the owner would be entitl-
ed to interest at 6 per cent. per annum
on the price of the land, that is the
market value which is determined as
per law., This is also a very welcome
suggestion and the Members should
support this,

1 pM.

Then, Sir, there is one important
point which has been made by some of
the hon. Members. Some impression
has been created as if we are trying
to circumvent the judgment of the
Supreme Court. May Ihumbly submit
that we respect the judgments of the
Supreme Court? There is no attempt
whatsoever to show any disrespect to
the finding of the court. But Sir, at
the same time I must say that as far as
Parliament is concerned, Parliament
has the inherent power or prerogative
toc make laws. It is for the courts to
interpret the law, but so far as making
law is concerned, it is the inherent
right of this body, and this is done in
every country. Even in the UK, for
instance, from which we have inherit-
ed our parliamentary system, even the
U K. Parliament sometimes found
that in order to nullify the effect of the
decisions of the House of Lords they
had to enact legislation. For instance,
1 may refer to ©ld history because it
was a very historic case. The House
of Lords gave a decision in that well-
known case Queen vs. Leatham and,
as a result, Parliament had to enact
the law, the Trade Disputes Act of
1906. Now the purport of that law
was to nullify the effect of the decision
of the House of Lords. Similarly,
Sir, in our own country the Wakf Vali-

dating Act of 1913 was passed, and it
was passed in order to abrogate or
nullify the effect of the ruling of the
then Privy Council. So our Legisla-
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ture have been exercising this power
of making laws if they are found to
be inadeguate to meet the needs of a
situation. So, even in the present
case, if we are trying to amend the
law, there is ng intention whatsoever
to show any disrespect to the decisions
of courts, ang in this particular case,
Sir, I must submit that, if we do not
amend the law, there will be consi-
derable hardship. For instance, the
decision of the Supreme Court is on
the point that, if there are more than
one Declaration under section 6 taking
advantage of the Notification under
secticn 4, then all the subsequent
Declarations except the first one are
invalid. So the effect, Sir, has been
this—] cite this as an instance—on the
Bhilai steel plant. Now there, one
Notification under section 4 was issued,
and 3 number of Declarations follow-
ed. Now that plant has come up. A
number of buildings have been cons-
tructed. A township has come up.
Hospitals and roads have been cons-
tructed. Now, if the judgment of the
Supreme Court emains as it is, and
if we do not provide against it by
amending the law then the lands on
which the buildings have been con-
structed and, perhaps, some ‘of the land
on which the plant has been erected,
they all will have to be restored to
the original owners. Now it is a very
difficult situation.

st faragmT AT ddyar:
¥ gg fraga g g 5w faad
s fawfen 91 9 g% S9 W faegw
mrafer AgY, IHF @ A9 FAT F WO
wrv S gASgAce d€ g fSaHr @y
MNfefEros & s 347 w2y war ¢ ?
I9F BT Zifer, IWFT T AMIT |
SHR] ANNASAHIB SHINDE: I will
come to that. I am thankful to the
hon. Member—at least he has conced-
ed this position practically. He has
conceded this position in the amend-
ment also, which he has tabled, and

am glad he realises the importance of
this.

L RAJYA SABHA ]
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Similary, in Delhi itself there is one
case—I am only citing this as an ins-
tance, For instance, the Delhi Autho-
rity acquired some lands in the
southern part of Delhi. A Notification
under section 4 was issued and by 1
subsequent series of Declarations some
lands were acquired. And on one por-
tion of the land the Indian Medical
Institute is situated. Now a number
of buildings have come up and hos-
pitals have been built. Now if we do
not amend this law, then the effect
would be that we will have to restore
the lands, on which the Indian Medi-
cal Institute buildings have come up,
to their original gwners. This is a
very difficult situation now, and I
hope hon. Members will realise the
difficulties of this situation and sup-
port the present Bill which is before
the House.

Sir, may 1 draw the attention of this
hon. House that even Supreme Court
Justice Sarkar, while giving the judg-
ment in this particular case—the State
of Madhya Pradesh vs. Vishnu Prasad
Sharma—said that the court itself
realised the difficulty. And they, by
implication, indicated that, had there
been a specific or categoric provision
for making successive Declarations
then, perhaps, this difficulty would not
have arisen. Considering that there is
no specific provision for making =
series of declarations they said that
we are interpreting the law in a parti-
cular way. Justice Sarkar says:

“It must follow that without a
specific provision more than one
Declaration under section 6 was not
contemplated.”

I need not comment on the judgment
of the Supreme Court, but the very
implied meaning of this sentence is
that, had there been a specific provi-~
sion, the court would have interpreted
the law in g different way.

Then, sir, some references have
been made to Delhi’s Master Plan. I
am not prepared to say that no injus-
tice might have been done in any
individual case. Administrative lapses
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might have been there, but the facts
which have been given to me, they
go to show that the lands which have
been acquired and which are to be
acquired for the Master Plan up to
1981, the figures with me show that
most of the lands which are acquired
have beepn acquired for public purpo-
ses, but the impression hag gone round
that large portions of these lands have
been acquired for the benefit of a few
industirialists or a few capitalists. May
I submit, Sir, for the information of
hon. Members that, of the lands which
have been acquired, or which are to be
acquired, the percentages of thelr use
for various purposes, appear like this.
For residential purposes it would be
about 42.9 per cent; for major com-
mercia] purposes (including warehous-
ing and mineral siding)-—2.3 per cent;
for industrial purposes (including
mining)-—>5.4 per cent; for Government
purposes—7.4 per cent; for recrealion
(parks, etc.)—23.7 per cent; for public
and semi-public facilities—8 per cent;
for agriculture (nurserigs)—0.3 per
cent; for transportation facilities (ex-
cluding railway facilities)—2.4 per
cent; for roads 150’ wide and more,
and Neallas—5.3 per cent; for railway
land (including stations, yards and
tracks)—2.3 per cent. These will
show that most of the lands which
have been acquired or which are con-
templated to be acquired for the deve-
lopment of Delhi are mostly for public
purposes. Of course ] concede the
position—some of the hon. Members
referred to that fact, and Mr, Patel
also perhaps referred to the point--
that, gooq agricultural land should not
be used for non-agricultural purposegs.
I concede that position and, in fact, my
Ministry has issued executive instruc-
tions to the State Governments that,
as far ag possible, unless it is unavoid-
able, good agricultural land should not
be used for non-agricultural purposes.
And may I take this opportunity to
appeal to S ate Governments that, {ill
the new law comes into force, that
means, the law which we contemplale

to enact after the Committee of Mem-

bers of Parliament goes into the basic
framework of the law and makes
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recommendations, until a comprehen-
sive legislation is brought before thg
House, till that time at least, the State
Governments will take care to see that
good agricultural lands are not allow-
ed to be used for non-agricultural
purposes unless it is absolutely un-
avoidable,

Then, Sir, I also concede that in
many places lands are acquired and
they lie fallow, Now we are passing
through a very difficult food situation
and, therefore, to allow the -lands to
lie fallow is really against our national
interests, is a great national loss. 1
appeal to the State Governments and
to the Centrally-administratered terri..
tories and States that such lands
should not be allowed to remain
fallow but to have them ploughed
and used, and they should be
put to use for growing foodgrains.

Many of the Opposition Members,
especially Shri Rajnarainji and others,
have been very critical about this Bill.
1 can understand my hon. friend’s an-
xiety and 1 know that in some cases
hardship has really been caused to a
number of persons. But now in many
of the States the Opposition parties
are 1n power and I think now at least
the State governments will see that
the Act is administered properly and
no injustice is caused to the people.

SHRI ABID ALI: We cannot he
sure of that, they can misuse it much
more.

SUURATVRT : 2% 7 8 377 F
qgEar g gt |

SHRI ANNASAHIB SHINDE: May
I assure Shri Rajnarainji and others
that the proposal which we have plac-
ed before the House for a re-examina-
tion of the entire framework of the
law will be dealing with =]l these
points? Since this subject fallg in the
Concurrent List the representatives cf
the State Governments wil] be associ-
ated with this committee that is pro-
posed for this purpose and we shall
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benefit from their advice. As a result
of the advice of hon, Members who
would be associated with that commit-
tee and advice of the representatives
of the State Governments, it should be
possible for us to suggest a very coms-
prehensive piece of legislation which
will solve all these difficulties,

Y TATT@W . I/ A A B F)
ORI T FO | 37 a9 § &) fefe-
wedt ot grafim g% gardt oz @ fe
qT4TT &1 I9F O ¥ yuAr fewm
TH T@AT AT | A2 Y SHFT IR
g™ F1E, g7 419 § S TS 3AT, 9EF
a1t ¥ gvF qaE 2 R o s34

SHRI ANNASAHIB SHINDE: In
fact, while the hon. Member was
speaking I referred to this matter. 1If
Shri Rajnarainji has in mind construc-
tions during the time lag in between,
that is to say between the time when
the judgment of the Supreme Court
came and when this Ordinance was
enforced, | may say this. If during
that time some constructions had taken
place then the Collector or the Court
which gives awards for compensation,
can take into consideration the fact
that perhaps the owner might have
put up that construction wunder the
bong fide belief that this law did not
apply to that construction and so it
may be possible to award reasonable
compensation under the existing law.
There is no difficulty in the present
law for awarding compensations in
such cases.

Shri Dahyabhai Patel made some
remarks about our approach to land
reforms, I must concede that 'on this
issue he has different views and we
have different views.

SHRI SHEEL BHADRA YAJEE: He
misquoted Gandhiji.

SHRI ANNASAHIB SHINDE: We
have different views on this issue. But
may ] submit that as far as the admi-
nistration of the Land acquisition Act
is concerned, in the committee that we
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have proposed we really wish to go
into all these things and that should
satisfy him? The hon. Minister here,
my senior colleague, was just mention-
ing to me and asking whether T had
mentioned the fact that representatives
of the State Governments will be
associated with the committee that
would he constituted. I would reite-
rate that representatives of the State
Governments woulq be associated with
that committee ang all these defects or
difficulties can be re-examined in the
light of the recommendations of that
committee. With these observations,
Sir, I commend this Bill to the House
and I hope that with these clarifica-
tions all sides of the House will sup-
port thig Bill, since this Bill has been
brought forward to remove some diffi-
culties created by the judgment of the
Supreme Court,

THE VICE-CHAIRMAN (SHRI M
P. BHARGAVA): The question is:

“That the Bill further to amend
the Land Acquisition Act, 1894, and
to validate certain acquisitions of
land under the said Act, as passed
by the Lok Sabha, be taken into
consideration.”

The motion was adopted.

THE VICE-CHAIRMAN. (SHRI M.
P. BHARGAVA): Now we shal]l take
up the clause by clause consideration
of this Bill,

Clause 8.—Amendment of section 5A

SHRI V. M. CHORDIA: Sir, 1 beg
to move:

1. “That at pages 1 and 2, clause 2
be deleted.”

sftara, 4 AXSHe A1 4g & fF
arT Fary & gel fegr smw oSy fw
e AT A & | wHsHe FY gfeT &
48 &t dle & AQT 9T 971 qg Q17
2 F gy gary g qa  faga
a1t 5 (8) (2) & g0t FET =Fg
2177 5(a)(2) swara &1 afv=mas
3 o s Fwed g7 o ¥ AT AT FoHE T
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& dg wudY frR diadie 88 ar w@
33 | FAATT ST ATV ¢ Ia¥ 3% ferar
g
“Every objection under sub-sec-
tron (1) shall be made to the Col-
lector in writing, and the Collector
shall give the objector an opportu-
nity of being heard either in person
or by wpleader and shall, after
hearing all such objections and
after making such further inquiry,
i any, as he thinks necessary,
submit the case for the decision of
the appropriate Government, to-
gether with the record of the pro-
ceedings held by him and a report
containing hig recommendations on
the objections.”

ar agr 9T 77 fwe a9 awvar ¢ ‘o
fed” &1 s wmaT &1 37 wedT
a7 g fao w9 Sy w1 g
A F AT AT A faeel aray 1 1
HST YT AT S F1 F 39%F ooy ag
FZ! fr o fR § g g, aav
giTw w12 7 ag fedtaT fzar f& 1radra
frard 487 & @Fq § | gARY 9@
i &1 & fqog & af oimeasy
oz AMGT FLET  ATAT § ““or make
different reports in respect jof diffe-
rent parcels of such land.” ZI¥ 3qW
+fY 31 queard 4ar g1y areT g <different
parcels of such land” qger a7 & FTgar
g f& 72 wazq= g 98y F1fgyr | Wl
fog wrew & fa S S AT AT
g a1l 4 & mrania s foa £y faafor
SFIfd FIA 2, FoEeT FT 3FET gHT
arfgy {5 ag uF uFaATE feae ] &%
F voF! F@ifag $T | WT g TA
fadr a4f v argy f& o9 3@ w7
¥ @A 8% omT ager 1959 a1 1957
¥ oo F1€ Aifefwdaa fear gic 94y
¥ & 4veT fgear A g1 FIARIG 937
ar Fr|ET Afgw T oqRAr W
qArgE AT FE qHFT TG 9T A
1 qFTE gEY | 9T 3@ F© At
420 RS—3.
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g =1fgy =ty ag "W @7 A
® g @y g &) 9wq & g AW
fa foramY sq #1 997 ST R, FaAT &
T g AfefeFaa FRo9iv W
uF g R & sray arfgy st et
gfez & 9 woaT |wtaT fzar g

o9 HIg & AT H ¥ UF
STAFIL F2AT | AT 7 Fg W &

“or make different reports in
respect of different parcels of such
land”

TGS FT WT FAT qGaF qWS AT
FNF ST @F7T FFAL @AT § qg UHATE
AFT AT g | 217 AT 500 AT AT AY
GaU T @"TT g fafe=+ a}qr i
o7 AT &1 A AT & @Iy A7
& muT fgeal Aaw@s g 4. 7 Aq
I A1y fged & F@ A1 UF Gq
FFIT F g qIET AT FT T4 |
3E AIqFT I3 qF G0 Bl gFAT §
oq WY qET F qT9 IqEG Ble 2wl
F1 auq £I3 | gfs QaT A37 fFHar STgIT
AT 29 Weg F ATVE FT 9 TST ATH § |
afg 217 AraT &1 UF FT AR €
T Al gl & 717 0 F fgeat T argq 2
ar “qidd’ 1 ofEnr § zEy 9%
gFdl § 1 AW aRg & 7 frad | Tug
¥ oY aRrq WAd A 9g Faa ¥ W
feeqr #1 qrdd Fg7 § ATT YT & Y
T fred a1 ag F3a f5 omEd a1
waea § uF fae izl uF FHTE
qE  =ifgd mlx  #Fae  qiEd
F1 3fez & oY JfeAwe 1 @EY w47
Y &, 7€) g wifedr | ag AvS AT
q3aT | 37 {57 ST F8T WT AT FAT
ATEY &, I FHY ATGH g1 AT 7ET |
zq fay ¥v fdgq ¢ f& o9 z@s0
Frqu o & FNF ag e 7@ g | 7w
oTq ZaEY IfEd quad & A & W
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aqr g f# g9 & w19 F1 o9 QU a7
e AEY | 39 oy saEy avqg G
W AT AL AW FET G 99 A

-

F |

The question was proposed,

SHRI ANNASAHIB SHINDE: Sir,
as far as this amendment of the hon.
Member is concerned, the very pur-
pose of our bringing forward this
amendment of ours is this. AsIhave
already explained, the ruling of the
Supreme Court is there and as the
present law stands, under section 5A,
it the interpretation of the Supreme
Court is taken further, perhaps by
implication it may mean that only one
report can be submitted by the Col-
lector. In practice what happeng is
this. Suppose the Notificaton under
4(1y covers a number of lands owned
by a number of persons. Under the
provisions of section 5, objections
have to be raised. Some of the
owners may be interesteg in com-
pleting the acquisition proceedings as
early as possible. Some others may
be interested in delaying it by some
kind of adjournment etc. Suppose in
respect of a particular piece of land
the report is complete and nothing
further is to be inquired into, but
there is another piece of land where
the vther persons who own that land
want adjournment, then in such a
case, all thesg cases will be held up
and there will be delay against which
the hon. Member himself is complain-
ing. So there is some difficulty.
That ig the reason why in the present
Bill clause 2 provides for the sub-
mission of more than wvne report
under section 5. That ig the only
plausible explanation, Sir, why we
have brought forward this amend-
ment.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The Question is:

1. “That at pages 1 and 2, clause
2 be deleted.”

The motion was negatived,
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THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): The question is:

“Thatc clause 2 stand part of the
Bill.”

The motion wag adopted.
Clause 2 was added to the Bill.
Clause 3.—Amendment of Section 6

SHRI V. M. CHORDIA: Sir, I
move:

2. “That at page 2,—

(i) lines 6 to 13 be deleted;

(i) in lines 20-21, for the
words ‘after the expiry of three
years’ the words ‘after the expiry
of one year’ be substituted; and

(iii) lines 23-24 be deleted.”

aumafa |y, 89 3g¥ faar | ..

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): These are self-ex-
planatory and I do not think much
of a speech is required.

st frramaTe AeATATesT Arfyan

At oY F Fg1 fF quA Fwr @Y, AN
37 fad ¥y #z1 ar f5 q@sy Faar
>

g 1

SHRI ANNASAHIB SHINDE: You
have spoken so much but that is all
right.

st frmamATgAeTenE <ty
gl SiY, qgar S A1gT 997 g, qg
e 5(1) 1 wEEfmE & 3aR
¥ Awa-en { 9w X A1 AEqw-
o T (EFATAT FI0AT AT | AAT-HAT
f7Qr2 daqar & a1 qig Hqal & JfEA
fegdua UF H FLETH FT 9T L)

wigh 9% a8 F1 999 & IqF FA-
g9 T@r v g 19 79 7 | AT Adv
ST wgq & f% 7=t @z 10 74 FT gwy
Far, zafay 7 a9 B wafa ga
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=gy & | arafa §f, ateqs § orzw fafue
gafay @@l € STy oY fw emar gt
ai snfead Y f @vs w9 537 @5 |
g® dT @t F1 erew fafne 3w¢ 3a%r
dmwa st it | & f& dwama
qF JH JIATATT ¥ 43 W1 A FAY
T & fyg 9xgwa a9 777 7
FT HIHAT I JGT AT, A IqF FT AT
wedy wgt faaerdd | foey arge qafas
THI F 9% ATHT FT 10 99 FT gHY
AT, IAFRT F19 481 arar a1 1 foag
2 & qUF & | FTAA T AT AGY G397
ar q1g 97 St gf, fuy arge &, 913
arfear gf, #ta Agr g 1 faee
g F WNT § | IAF qIEA FT 10
a4 F g9 FAT AT I § FFAIT
frar | & ag @19 F A9 Fg gFAT §
I8 — 3 HAT ST & 7T — FT%aT ¥ foqan
FrrguA faear =1fgg ar ag =
frar, wrww' fe wfasifal w1 3
IIAT 99 TG FI gFq & fomar fw
FET AT |

st se{ wdEr (gHx NAW) ¢
FLAT Afgy, AE T § 7

=it fawagaTT AaTeTe S
T 49T SATT AT AT F AR FT F |
g9 <8 ¥ gaU FTAT FRFTY9T (e
grTT, gat qEtaw § fog age & W
fear g @ 3fe & g s A
ad #1 fafwe @it 13 § ag sfaa a&f
g, ¥aq UF a9 g Wfex | WO
3% AT AT AT At gy HT qg a¥ A
FHIerT #1 e & a$t Wiy @7 FHE
F, TEA QT IH  AIYET F& @
fear &, @F @ie, 3§ @1 #7 qifee
fear & | oTg SFETA FT AR | Wt
a1 Qar feear € fom o= oo wwad
2 samar §Hg AT Aifgy auifE 4
(1) & dtfeq fear, a3 & fax 3-¢6
AEA-Tg FHET w1 Fone § faam -
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TS gAA & fay 2 7 | 97 Wi
[waas &1 #™ ag a1 a9 a&ar
[ &t v & SFT R &Y o =fey,
FoFeT 41 e o F o< feda §
AT FATH & {7 Y A 7 AravaTwar
g1 3T YT 6 F AT AT F
¥ for go qua | 9 F &2 12 W
aF a1 Aty gt & sraar angar § 5
AT & AT &1 391 TO T AGL AT
a1 SR e awET agr faar
ar |l 9@ & A9 dewT fue 2 &y

JueATeae  (»fi WgER 8w
Wi ) - Fifear sy, 12 9 & sarar
T G AT & | 7T w1 ag g 147
ar g1 g ar @v |

oft fawmgm e a@mEst afwan:
ST, 71T 3G fF 9 & @18 12 WA
AN 7 FI0 &

JraATEE  (xff AgER Saw
gE) (g 12969 A1 0F ATy
SATET g1 AT |

Now your argument could be whe-
ther it should be two years or three
years,

5t famegRTT ARt 9Rfear
gaTIfa of, wTEY ara AR HE § T srfed
AN § A & sgar 99t $T
@g | wa ¥ ag vgar § fwwmawr F
A% 12 AEM STwgEs fay | i
UF qrer &1 9 gHewe faur § ag @
ara & faar § 1 & straem =ngan § fF
FIAWT 7 H1T 4 oF1g Ot aqrs § omt
SATET §NA A aFar g | g feafy
¥ & oY dataT fear g waar Hfgq &
TIT A19% €ad & fga # Sa9 T ATIH
qHE ST W) e afses g
& faa o1 WY A ot Sa¥ I@ @9
qE W, A9 GTT ALY 99, TS a1
F1 quq @, 3 2fosw; arasrar-
T § R ARG | ZH AT § AW
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[+ framram e AT Siefear]
awga faar 0 wmar § WY wgeg
ZARI TAHTT F FT FIT F |

The question was proposed. ‘

SHR1 ANNASAHIB SHINDE: Sir,
we have given considerable thought
to this and we thought that three
years should be adequate but as far
as the suggestion of the hon, Member
is concerned, we shall forward his
suggestion to the Committee which
we propose to constitute and that
Committee will go into the details of
this provision. As far as clause 3 of
the present Bill is concerned, I think
the House should accept it as it is.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is:

2. “That at page 2,—
(i) lines 6 to 13 be deleted;

(ii) in lines 20-21, for the words
‘after the expiry of three years’
the words ‘after the expiry of one
year’ be substituted; and

(iii) lines 23-24 be deleted.”
The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is:

“That clause 3 stand part of the
BilL”

The motion was adopted,

Clause 3 was added to the Bill,

Clause 4—Validation of Certain
Acquisitions

SHRI V. M. CHORDIA: Sir, 1
move—

3. “That at pages 2 to 4, for the
existing clause 4, the following be
substituted, namely:—

‘4. Notwithstanding anything
contained in this Act, no declara-
tion under section 6 of the prin-
cipal Act in respect of any land
which has been notified under
sub-Section (1) of section 4 of
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the principal Act, before the
commencement of the Land
Acquisition (Amendment and
Validation) Ordinance, 1967 shall
be deemed to be invalid if all
necessary proceedings have al-
ready been completed and posses-
sion of the land taken by the
government”
gaT Hel¥ Y ¥ 9gT afgar dMmga
frar 4(1) ® 1 38 39 swrww § foan
Tary & fr garr afewer  #ifga a0
st WA § ar faard § o sreEmEr
FATAT WY T 71T §917, T g2 7 fag
ard | & o ST 997 99%F A& g
Fg & FF A1 T G 7T A AAG
¥ gaqy aSy 997 i fafeew fow &
o | (T TaF oe § T o wafaar
OF FAATTET T F1 & IART WY
FIHAT AT & | A0 T FT 7T § qfe-
afag 7 dfa, T st aT w9
g frg® a1t 1959 & MY FTTEIE,
ITAMT  FY 7 T FT @ T ghAar 77,
Iq TEAT X AGT §1 ATAHT FaArE &7
TFE geAT A8 A1fed, ASFT FE-
ggz 7l gear ey, A a1 fafesd
gAY g€ § wast gEar Ry wigy, afFq
forg M I FB LN g7, ST o
Y, IAE) FAT 977 TG FEO A, TAT
G @R 3, I8 q1 ere FAv Jfed
oW g5z w9 foea &, [T 99 dwe
areq F & foq I 9 97 @A
& forr fg=ms & ara 93T @ & o
HIE ATAT § AT TT I¥ FAGL 3T LY |
3 g FT A9 I GTHTT HT AIAT
AEY 29T AT 3H HTOT § HY qg oy
fear g
“Notwithstanding anything con-
tained in this Act, no declaration
under section 6 of the principal Act
in respect 'of any land which has
been notified under sub-section (1)
of section 4 of the principal Act,
before the commencement of the

Land Acquisition (Amendment and
Validation) Ordinance, 1967 shall
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be deemed to be invalid if all neces-
sary proceedings have already been
completed and possession of the
land taken by the Government.”

St FRI §ORIR WO S9E
q,91 & vav foy a1 & g afea
T @ a3t & Saw far em oz fa
Aeq T ifqEl’, ooT & | W FTA
AT & 37 & AT Fgd g, AT S
gaad faan § sas!ara @i 1 AdEwa
FERge a1 4d frm, |ac ag &
qAar & qETT WY AT fUGT )

The guestion was proposed.

SHRI ANNASAHIB SHINDE: Sir,
I am not in a position to accept the
amendment of the hon., Member but
I must state that he has at least con-
ceded my position that the lands the
possession of which has been taken
over should not be disturbed. I am
glad that at least he recognises the
necessity for this and concedes the
important point on which the Bill
stands. [ am really thankful to him
for this, As far ag his other sugges-
tion is concerned I am not in a posi-
tion to accept it because this is the
heart of the Bill which I have brought
before the House. The validation
part is very important and unless the
previoug acts are validated in respect
of al]l lands including lands in respect
of which notification under section 4
has been issued, I do not think the
purpose of the Bill will be served. I
am sorry I cannot accept this amend-
ment,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is:

3. “That at pages 2 to 4, for the
existing clause 4, the following be
substituted, namely:—

‘4, Notwithstanding anything
contained in this Act, no declara-
tion under section 6 of the prin-
cipal Act in respect of any land
which has been notified under
sub-section (1) of section 4 of
the principal Act, before the com-

« o~

|
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mencement of the Land Acquisi-
tion (Amendment and Validation)
Ordinance, 1947 shall be deemed
to be invalid if all necessary pro-
ceedings have already been
completed and possession of the
land taken by the Government.”

The motion was negatived.

THE VICE-CHAIRMAN (SHrr M.
P. BHarGava): The question is:

“That clause 4 stand part of the
BilL”

The motion was adopted.

Clause 4 was added to the Bill,
Clause 5 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI ANNASAHIB SHINDE: Sir,
I move:

“That the Bill be passed.”

it fawagarT ARt Qe :
IIHATAY AT A1 fae qradra wat
oY TG G ] 98 79 A1 TH & W R ALHA
fom &7 #1 TeA (wig faar ga%
I H AMTHT ATGATI THHT T GATAT
FT 311958 o F A =
g a1 39 R o aF fgare @t ag
fwar | fow w90 ) g9 ¥ ey 4,
T & T0AT 81 99 (g ag & v ag
TEFHST JAT FIIGT 1 19589 1967
graar, a1 sfawa 7t Foe ax faane
FI& FT AGH F14 f6ar 7197 | Tt a1 q
THE VICE-CHAIRMAN (SHRI M

P. BHARGAVA): Which Report of
which Commission?

it famrgrTT aRTes Wil
7% # qaTaT §1The Report of the Law
Commission of India, Tenth
Report—Law of Acquisition and
Requisitioning of Land, Govern.-
ment of India, Ministry of Law.
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SHR!I ANNASAHIB SHINDE: As
far as the recommendationg of the
Law Commission are concerned, Gov-
ernment has availed of those recom-
mendations. I am afraid if all those
recommendations are accepted, per-
haps the hon. Member himself will
object to the acceptance of those re-
commendations.

SHRI V. M. CHORDIA: If there is
reason.

SHRI ANNASAHIB SHINDE: The
point is the Law Commission itself
has visualised the need for the Land
Acquisition Act and most of the pro-
visions, they say, are justified. The
point is a political assessment has to
be made. It is not only g technical
point. Not only technical points have
to be looked into, but taking into
consideration the need to rehabilitate
the poorer sections of the people, who
are thrown out of their land and a
number of such wother problems, a
political view of things has to be
taken and that is why the Govern-
ment have decided to constitute a
Committee of Memberg of Parliament
to go into this .

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): In consultation with
the State Governments.

SHRI ANNASAHIB SHINDE: As
soon as we receive the replies from
the State Governments, we shall con-
stitute the Committee perhaps very
soon

SHRI V. M. CHORDIA: ‘As soon
as’ means what?

[ RAJYA SABHA]

Excise and Customs)
Amendment Bill, 1967
SHRI BHUPESH GUPTA (Wesi
Bengal): 1 hope it is sooner than you
fall.
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SHR!I ANNASAHIB SHINDE: Be-
ing a subject falling in the Concurren{
List, the consultation process wil] take
some time. There will not be any
delay on our part, as far as the Gov-
ernment of India is concerned. Our
decision stands and the moment their
recommendations are available, imme-
diately in the next Session after the
recommendations have been consider-
ed, we shall bring forward a Bill.

SHRI BHUPESH GUPTA: Only my
request is this. It seems to me that
the Government of India is funcfion-
ing on an ad hoc basis. Therefore,
‘very soon’ should be defined. Now-
a-days they say all things. Give w
an idea of the time, because ‘soon
dose nol mean anything. As I said,
they function on an ad hoc basis. One
does not know when they are falling.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is:

“That the Bill be passed.”
The motion was adopted.

THE MINERAL PRODUCTS (ADDI-
TIONAL DUTIES OF EXCISE AND
CUSTOMS) AMENDMENT BILL,
1967

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): Sir, I beg to
move:

“That the Bill further to amend
the Mineral Products (Additional
Duties of Excise and Customs) Act,
1958, as passed by the Lok Sabha,
be taken into consideration.”

The Bill seeks to replace the Ordi-
nance promulgated by the President
on the 15th December, 1966. The cir-
cumstances which led to the issue of
this Ordinance have already been ex-
plained in the statement circulated



